| Registrat‘:lon T A.No.1029 o1
Sri Amanatullah Veees - Petitqner

Versus

Union of India & Others oe...s Respondent

ok}
T‘h r. Hon.‘s «Zaheer Hasan, \4 C.
‘ \ Hon, A Jo A

(By an#S.Zaheer-Hasan,'i;aiﬁ,f?::

The petitioner Amanatullah filed this
‘Writ Petition before the Hon'ble High Court of
Judicature at Allahabad which has been transferred .
to this Tribunal under Section 29 of the Administta
Tribunals Act XIII of 1985, The petitioner Amanatul
son of Sri Abdul Rahman, Resident of Mohalla Sarai
Rehman, Aligarh was appointed as Lower Division
hY Clerk in Govt, of India Press, Aligarh on 3,10,1945,
According to the applicant his date of birth was
| wrongly recorded in his service record as 8.7.,1924
<7 and in fact he was born on 8,7.1928 which stands %
corroborated by the entries in his High School
Certificate, He passed the High School in 1944
in Third Division with Roll No. 130 and Enrolment
No.B488, According to the applicant the same date
of birth is written in character certificate which
alongwith High School Certificate were filed at
the time of appointment but due to some inadvertence

Y

% the date of birth was wrongly recorded as 8,7.1924,
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record vide arddrha§ 3:ﬁ‘f _,di
the applicant should @@@@ be

-

retired on 31@7@19925”“"“” sim

is as to whether the appl:bcanta
8.7.1924 or 8371928,

24 Both the parties have led qg;
and we have heard the counsel for the

. : at length., So we are disposing of the disg
point finally,

33 The applicant's contention that he ﬁri”

the copy of the High School Certificate is !:10!;:
4 false and has been denied by the Tespondents, ﬁ &
he done the same, there was no question of ignoﬂg
it. Annexure-I is the declaration given by the 1:; ..
applicant at the time of the entry in urvicm F

In this form it is clearly mentioned that he was" *'ﬂn

born on 87,1924, Alongwith the form he filgd

Annexure-z which is a Character Certificate QIa‘t‘.' "

29.6,1944 from the Head Master of the M.U. Gi'tx, I
: - High School, Aligarh stating that the applidalﬁ e,

'3
has passed High School in 1944, At -t,h, haha v ,f'g“,\
At of the certificate it has been stated that h:l&
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Annexure-5 in which -Eiu s?am date o"ﬁt *-"*"m:;; _
mentioned. In the applica'ﬁun fpge‘;a” -“H I

1 716 3 the applicant gave his date of bir 3 "“*'3:’* '-
i \ in .the year 1968, 1In th:l.s way at f*'i'.ks 3‘1 . |

in subsequent years the applicant assexted h: ?:ﬁf L
date of birth as 8,7.1924 and the same was .:*:
in his service record. According to the_.Hi_gh
X School Certificate he was born on 8,7.,1928, At 1 ‘

the time of his entry in service the applicant
submitted a Character Certificate dated 29.1.1984

in which at the fag end the following line has
been added :- :

e

; " Date of birth :-~ gf7.1928 ®
The entire certificate is on printed form in which
necessary columns have been filled, It simply
states that the applicant has passed High School
& examination in 1944 and he bears a good moral
character. At the end of the certificate it is
written by ink that the date of birth is 8.741924,
It is a matter of common experience that in
Character Certificate date of birth is not normally
written. The way in which it is written in Annaxura-z
,ﬁbﬂf kicks up all the suspicion., A question arises a8 ik
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Schwl Certifica %’“‘* ' L"}"};; I.JI

and as sueh he _cetrld‘ e m;--a Fs,»a,” ~'*f Lowe
Division Clerk in %‘i& %{15\ t,‘u,, Lh'a.}""?""i’_i {:h! no
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evidence that any age -ral?‘a “

by making necessary maniplﬂ 44 ion in Chs
Certificate(Annexure-2) and byu,,ﬁg

was born on 8.7./1924 the applicant» f} tjw_':,;
({/ @ From the evidence and the attund wmh t‘}w"“f Lances

_“ ""'-

and by giving a false age the applicant gaiﬁ ) 5 ;4‘
entry in serv:l.ca. Now he cannot be permitted _'_'1}-,_ |

take double advantage at the fag end of his ca
He <1as appointed in 1945,

fos _
about 3 years before his retirement._ He has ng,n
stated as to how he came to know that the en-""'
his service record regarding his date of birlsh‘“x
wrong., Even if the entry in the High School '
Certificate is correct the situation does not
improve in favour of the applicant. He gave hiag* £
age as 8,7,1924 and secured his appointmen'b If 4
he had asserted that he was born in J.92;& as en "‘ﬁ
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